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DR. NAUNIHAL SINGH (Uttar Pradesh).
Madam Vice-Chairman, what has been
stated by he hon. Member is out of context.
It is a question of contributory negligence on
the part of the then Government of the State
of Madhya Pradesh and the gas company.

THE VICE-CHAIRMAN (SHRI
MATT JAYANTHI NATARAJAN):
There is just one minute left, I
think. Sarlaji, would like to start?
Speak for half a minute only because
at five o'clock we will takeup Clari-
fic'ations.

| oAt gt REwd (oA
AMTK) : WiAAST ITAERA waAA,
¥ gt qfwmr owar g g o fr
A¥ W AWE W e feana
wEEAT, AIERr §¥ mwd fgdfesn-
AR ¥ wAERR T 9% wigfhs
favg & gEG o ®a4 §F a9
Fwd q1) 55y o & @eF ¥
wel W oFr fseit T §ats
w2 faar 91 AgEa, 9wEF N
AT A T M wetuY ¥ e
oR & aRAE wlw 7% T W
AR gy I Wi a7 JW
qr FEAEAR AT IFET AefEwT
AT IOEAN wEEr, W) RT
TR WA gt A P
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): Sarala
Ji, you will continue tomorrow. Now, we
will take up clarifications on the Statement
by the Minister of State in the Ministry of
Home Affairs.

CLARIFICATIONS ON STATEMENT
BY MINISTER REGARDING RECO
VERY OF HUGE QUANTITY OF
ARMS AND AMMUNITION AT
AHMEDABAD
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S A d3T & wwE s a9y
2? @aad T, A98 SHwp wEar
g f@ &t flww 9wd wy F oSSV
WA FI AT Fa1 § 7 TAR AGUS
T AR H, TG F e fafde
q q@ETEE T Ux FIT g &,
wafe Y $UT & wuEr § 1 qrag
A AW FATEE &L |

wgtgmn, AT F §rg g o
AM A A@AAT AEI E, WG
wgr & 2%, ¢ e S g fw
Iq% qEfq 2, A9 § TE WG Fea
¥ ot ar wFt @v ? s wat A ar
T wd Y Y gt Avw wH4g sl
qrear g fx fwmax 9df § 9 ug
ghaarz faer ? 92 Amy 5iqq w@zHe
¥ oaft aari 2o a1 Favevi 4 8
yg gfrare fayr 7 o, Twaw
MEAT AW FN AT EAT g, IAX 9
YT AT TF WET T WE OHT
iy ?

g a8 =¥t ad fedew "Woawm
gH Far IwTa

M gy g FGHY (I
ITW) - HATIT IGHRTHET
wgRar, sar f® awew # g
femar wqr &, 78 aga et wriyey
g A g A F fao agy &
gawarr feafa & agifz gwd aW
¥ Wy I Fo AW AT HGHIART
afafafagi & @7 gr & a1 §w
gy afafafeat & v gy E,
TAFT TFET G HT U WA
T E | AIALEATE, TS WY
fazwlzs 9 FUAI gT a1 WTEH
FUME g, IT@ AT & AmT AT
AT TER g1 aiEEe %
F FgT N FIT AIA T@ F@ET
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wERAT, AL IUAiT  WEAH
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gﬁmﬁ AFAT FJAT T, w53
¥ ¥ AR AFEAT  9q0f IIMI
zu? zEy, amfgg =1 ddfedz
IR ¥ afs FTEe wT FE SESET
g1 O IWH FIA FT =T FT

:EY, 11 sEfFadt ¥ fEamw
‘aIrRr § AR wiiglw s fage,
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g fam% dgafa we foed a3 §
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TORT ATEET 3
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AT, A1 AW ¥@T F mm@
#, SR} 9@ qr A A AW
g fo ag am fag @v §, wmfEx
WH I 7 ARG Q@I F
T E 7 TEEl W ®EF gAr ¢

Is he a converted Sikh or is he
born Sikh? (Interruptions)

SHRI SANGH PRIYA GAUTAM
(Uttar Pradesh): Or is ho Lai Khan?
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SHRI SHIV PRATAP MISHRA
(Uttar Pradesh): Madam, the sinister design
of the Pakistan Government in the matter
(0} Gujarat, is crystel clear from the
statement of the hon. Home Minster. It is a
matter of serious concern to the entire
nation While we commend the Government
for its efforts  to detect the sinister design
of the terrorists through its intelligence
agencies, we cannot help noting that we are,
really lacking in our intelligence and security
network That is why such activities are
spreading to the interior regions of bur
country. I would like to know from the
hon.  Minister whether our intelligence
and . security network has been fully
altered* to detect and
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arrest such incidents well in. advance in
other parts of the country in general and in
Terai region' of Uttar Pradesh in particular,
which area is proving to be a real paradise
for the terrorists, who are openly operating
in that region. This area was quite peaceful
but in the recent past, it has witnessed an
uncontrolled spurt in terrorist activities.
Unfortunately, the State Government, ins-
tead of concentrating on flushing the
terrorists out from that, region. is engaged
in the construction of a temple at Ayodhya.
This is the reason why the Central
Government, and its intelligence agencies
are required to be extremely vigilant in this
area. I would like to know from the Minis-
ter as to what 'appropriate and adequate
steps have been taken by the Government
in this direction.

sy aEr ampeEdl (SRt
dMw) © ARAE SOEWTLAA G,
wRAR g AR FAT EH AT
i & fo_ s
wfefafer a7 =AW FFAT S

CET
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i BN AEI WO weE-meE Hil
feegles T@mlt qwdt A% §, €
i w0 gxdAI wgl & faq gar
ar 7 ag 9wy ged gf @,
Y AEFACEY G O ¥ ? s
Trfeeadl GTRIC ¥ S A8 waAd
fmdt ot ar Grisw@ ¥ fE
axﬁﬁ? q 98 AeE-wed WOITY E

Sper 1Y gaw @ fr | 9@l
g fom @t #1 froware far v
3w g F awiw - AR oW
srrafeat 1 fev-fes  owEsa-
fai ¥ uwrgeg W@ 27 @R EM
2t ¥ war wgeg & g A A
@@ g f& T8 wEonT & fasy
T A & AR Tifwwe g
®t 7 TfRCqFT TATEE BT TEE A
% wwexrs frar ¢ 7
THE VICE-CHAIRMAN (SHRI MATI
JAYANTHI NATARAJAN); Shri Anant
Ram Jaiswal, not here. Shri V.M. Patel.
SHRI VITHALBHAI M. PATEL
(Gujarat): Madam, first of all I
would like to congratulate the police
of Maharashtra and of Gujarat be
cause they are keeping a constant vi

gil to nab the terrorists. In Gujarat
this is the second incident in which
huge quantities of arms have been
detected by the police. Some time
back,- in Baroda city there was
a  police-terrorist encounter  which

cintinued for three days and the
police succeeded in either killing or
arresting the  terrorists. An in
these incidents the police also succeeded in
detecting huge quantities of arms. The
terrorists activities are not conofied to any
particular community,” Caste or creed.
Terrorists can” be' from any community.
Became'vigilance has been increased. on'
the Punjab and Kashmir borders they have
shifted to other borders like Gujarat and
Rajasthan.  And Gujarat has such borders
like Kutch and Banaskantha where it is
difficult to "identify them. Their
relatives. are living in Pakistan.
Earlier, there were no such 'activities

going
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on. A little bit of smuggling was going on.
That was also in Kutch not M Banaskantha.
Now, the Government of India has to keep
a greater vigil on the Kutch and Banas-
kantha barters of Gujarat.

My friend, Mr. Dave, has referred to
something about stone people. This
question should not be politicised. When
the Lok Sabha elections were held, I was in
Kutch. I know your party tried its level best
to name these people even though One was
in jail. One gentleman was in. jail having
been arrested by the Gujarat police. This
should not be politicised. They have
nothing to do with this incident. This
incident is absolutely a separate incident
and it  has no connection with ...
(Interruption)...

SHRI ANANTRAY BEVSHANKHt
DAVE: Mr. Patel he was not arretted by the
Gujarat police. He was arrested by the
Central Customs .

SHRI VITHALBHAI M. PATEL: I
told you that he was. arrested, he was
released also. But he  has nothing to
do with tins incident... (Interruption).. And
the  Chief Minister has also  not misled..
(Interruption) ..  You  referred to some
newspapers report about the weapons
detected by the Gujarat police. Some
newspapers  published full  details, some

newspapers did not even publish it. It
does not mean that the Gujarat CM. has
given a wrong information - to the
Government of India." Whatever

quantities of arms were detected! by the
Gujarat Government..." (Interruptions)*...

SHRI ANANTRAY DEVSHAN-
KER DAVE; One minute. It has come'
our.in.our newspapers that the Gujarat,
police was riot willing to disclose-all these
things because they wanted to hem.
(interruptio-ms).

SHRI VITHALBHAI M. PATEL:
Because, the investigation, was .going on
and they wanted to arrest the people
conoectedwith it, they did not want to
immediately announce is to the press, but
nothing was hidden
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by the Gujarat Chief Minister. Whatever
information he has gathered, he has given it
tothe press. Some newspapers have
published full details, some have not.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Please seek
your clarifications.

SHRI VITHALBHAI M. PATEL:
I want to know whether the Central
Government is going to increase the
vigilance on the Gujarat and Rajas
than borders. These are all made by
Pakistan ~Government. Without
Pakistan Government's assistance such type
of weapons cannot be shifted to other
countries. So, the Government will have to
be more vigilant. After negotiations, if the
Pakistan Government doesn't act. properly
we must be prepared for adequate counter-
measures. Thank you.

SHRI W. KULABIDHU SINGH
(Manipur): Madam Vice-Chairman, 1 will
confine myself to three or four aspects of the
matter. Now, some houses used by the
terrorists were identified but the number of
terrorists were not identified. How did these
extremists, Lal Singh and others, acquire
those houses? Was it by lease or purchase? I
would like to know whether those sellers or
vendors were bona fide sellers for value or
whether they were also participants. This' is
the first clarification. I want to seek. If the
Sellers Or lessors were identified', was there
any conspiracy between those sellers or
lessors or vendors and these extremists, Lai
Singh and other? I would like to know
whether there was any conspiracy or not.
The next clarification I would like to seek is
that such seizures take place very frequently
in Punjab and Jammu and Kashmir, and
even in Gujarat and Bombay. These arms
are coming from Pakistan. That has Salso
been identified. = My question
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is: If these are coming from Pakistan
how do  these weapons  reach
Ahmedabad? I would like to know the
modus, operandi of the extremists and
through which route these arms are comig in
or whether these arms are coming through
another Stats of India or direct from
Pakistan.  The next clarification I would
like to seek, as some of my friends
were. sought, is the seizuers were
made from State to State. I would like to
know whether through diplomatic efforts
Pakistan has been properly warned and
what the reply of Pakistan Government is to
our diplomatic efforts and what the result is.

SHRI N. GIRI PRASAD (Andhra
Pradesh): Madam Vice-Chairman, it is really
shocking to know that such a huge quantity
of arms were seized in Gujarat. So far, we
are under the impression that in Gujarat bar-
ring some communal incidents com-
mucially it has become a sensitive State—
terrorism is a bit away. We know Pakistan
has been helping the terrorist forces in
Punjab and Jammu and Kashmir. Even our
North-Eastern States are very sensitive.
Some insurgent activities are going on there.
Recently I read in many newspapers that
Terai region of Uttar Pradesh has also
become a den of terrorist activities. From
this document we hear that large quantities
of arms have been smuggled into Gujarat.
Perhaps, Pakistan Government must have
taken a conscious decision to destabilise our
country and' this anti-Indian attitode of the
Pakistan Government has nat been taken up
in a big way by the Government. Last time
also I told our hon. Home Miinster that our
diplomatic efforts to take offensive against
Pakitan's actiivties and! Interference in our
internal affairs have been very weak.
Perhaps, Pakistan is emboldened by this to
expand these activities of supporting
terrorists and sending arms to other parts of
the country to destabilise every State. If
they can send arms
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to Gujarat, they can send arms to
other States also.

So, I am afraid', after some time the
Home Minister may come here again and
make a statement that a similar quantity of
arms was seized in some other State. If this
kind of activity goes on if the Home Minis-
ter always makes some statements here, it
will not give confidence to our people.
Unless we have peace in our country we
cannot progress. In this connection I want
to know from the Home Minister two speci-
fic questions. My first question is. what
steps is the Government taking to make the
intelligence organaisla-tion very strog?
They may seize some arms through some
information provided by some terrorist who
is caught by chance. But what are our
intelligence agencies doing? How are the
terrorists sending arms? They are sendnig
arms by trucks also. How are they allowed
by the Government to pass without
detection? Whenever they get some clue
about those activities they must try to
understand' the remifications behind these
activities.

Now these incidents are taking
place. Iwouldlike to know whether the
Prime Minister has personally intervened to
take up the matter with Pakisan and with the
international community. I don't know
whether it is possible or not to take up
such matters with he United Nations, but un-
less we make political, diplomatic
offensive against Pakistan and  dis-
courage Pakistan from its interference in our
country, we will not be safe. That is why I
think that our country has to fake up this
matter with the SAARC forum. SAARC
also is a proper forum. All the countries
want to live in ~ peace. Pakistan should
also live in peace. Our country must also
live in peace. For-that there should bo
mutual cooperation Before achieving mutual
ciope. ration between these two counries,
first Pakistan must be prevented
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from from intefering in our country. I hope
the hon. Home Minister will prevail upon
the Prime Minister and the External Affairs
Ministry to-take up this matter with the
international community, internaitonal
forum, through diplomatic talks.
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN):
Now, the Minister.... {Interruptions)

SHRI V. NARAYANASAMY (Pon-
dicherry): Madm, I have just one point to
make ... (Interrruptions) .

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): No. I pannot
permit all the Congress Members. We have
to take up  another  statement...
(Interruptions) ...

SHRI V. NARAYANASAMY: [
will just take half a minute. Madam,
thanks fo the Government of India
and also our Defence forces for ha
ving sealed the border area of Pun
jab and Rajasthan. The terrorists
have made it a point to come througn
Gujarat's Kutch area. It is a mar
shy land and' they think that there
will not be much of police force
and so they can come in. In spite
of documentary evidence all eviden
ces are being shown to the Pakistan
Government by the Government of
India in regard to their involve
ment in the internal affairs of our
country and encouraging terrorism—
the  Pakistan  Government is  not
yielding and they are denying it
This is a fact. They Have been
encouraging terrorism in India. As the hon.
Minister has answered several questions in
this House, I would like to know whether
the Government of India will issue sanctions
against the Pakistan Government for
completely working against India's interest
and sabotaging India's Interest. I would like
to know what the  Government of
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know what the Govrenment of Isdia will
do.

SHRI CHHOTUBHAI PATEL
(Gujarat). Madam... (In-terrMptions)

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): I had called
your name, but you were not here.

SHRI CHHOTUBHAI PATEL: Ma-
dam, there was a meeting in the Transport
Bhavan. I will take Only one minute.

THE. MINISTER OP STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. M. JACOB): He is
from Gujarat, let him speak.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): You should

be very
specific.

A gz wif adw L TAHATT
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SHRI JOHN F. FERNANDES (Goa):
The other day the hon. Minister made la
statement about Jammu and Kashmir. The
quary to the hon. Miinster is whether
they
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have any system of giving rewards to the
civilians and the police when they catch
such arms because this 1is done
inconnivance with the State police. I want
to know from the hon. Minister what the
Defence Intelligence, the RAW and the IB
were doing. I do not think this should be
treated as a State matter. It is a Union
matter. Next time I think the Defence.
Minister should make a statement not the
Home Minister.

SHRI M. M. JACOB: Madam I was
listening to the questions posed by the
Members. Several questions were asked for
clarification and I am thankful to all the
Members for their deep sense of anxiety and
keenness exhibited on this important
question. Mr. Ahluwalia asked! a very
pertinent question. He is not here now. He
asked, "Who is this Lai Singh or Manjit
Singh Lai Singh alias Manjit Singh? Is he
an India Where does he come from? Is he a
Sikh?" All these question he asked. But I
am promoted to go into the background of
the person as revealed from the sources
after our (arresting him. He was born in
Punjab in the year 1960. He belongs to a
district called Kapurthala. He left India in
1978 with a regular passport. We
understand that he Was a sailor in a ship
owned by a foreign company
(Interruptions). These are all under
investigations. I have already mentioned in
my statement that this has been referred to
the CBI and both the State Governments of
Gujarat and Maharashtra are taking initia-
tives to issue notifications permitting the
CBI to go into it because of the romification

(Interruptions)

SHRI SANGH PRIYA GAUTAM: To
which country was he issued the passport?

SHRI M. M. JACOB: The Indian
passport means to go to any foreign
country as an Indian citizen. Why the CBI
is investigating into this is
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also an important matter. ... (In-
terruptions)

SHRI S. S. AHLUWALIA: That
means he was holding an Indian
passport.

SHRI M. M. JACOB: It is better
that you don't interfere.  Other
wise, you may mis many of the Other
points. These are the matters
which are under investigation. I will not go
beyond that ... (Interruptions)

SHRI S. S. AHLUWALIA: The
question definitely arises.

SHRIM. M. JACOB: Even after
a full reply, questions can arise
(Interruptions)

SHRI S. S. AHLUWALIA: Sir, Why
was he not nabbed at the time when he
came to India?

SHRI M. M. JACOB: That is a differet
question.

SHRI S. S. AHLUWALIA: If he was
travelling on an India npassport

SHRIM. M. JACOB: I know the
answer but [ am not answering it..
(Interruptions) It will be disclose as
far as it is possible.

SHRI S. S. AHLUWALIA: Is it an
official secret?

SHRI M. M. JACOB: He left Inida as I
said, in 1978, as we understand! And after
his sojourn in so-called employment, our
information is that he entered the United
states in 1984 and he worked there in
various capacities in some ad hoc jobs. And
he joined a militant group. The relevant
information for me in this connection is that
he is reported to be a person who was
trained! in Frank Cambus Alabama School
of Frank Cambus, school, where the terroris
tsare being trained. Even earlier, the name
of this school was mentioned in the very
same House,



